
FORM A
PUBLIC ANNOUNCEMENT

(under Regulation 6 of the lnsolvency ond Bankruptcy Board of lndia (tnsolvency Resolution
Process for Corporate persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BOHRA INDUSTRIES LIMITED

RELEVANT PARTICULARS

L.

2. Date of lncorporation of Corporate Debtor 28th NOVEMBER. 19s5
3. Authority under which Corporate Debtor is

lncorporated / Registered
MINISTRY OF CORPORATE AFFAIRS,
REGISTRAR OF COMPANIES, RAJASTHAN,
JAIPUR

4. Corporate tdentity Number / timited
Liability tdentification Number Of
Corporate Debtor

L2 4 1,17 R J 19 9 6P LC} t29 12

5. Address of the Registered Office and
principal office (lf Any) of Corporate
Debtor

301, ANAND PLAZA, UNIVERSITY ROAD,
UDAIPUR RAJASTHAN 313001

6. lnsolvency Commencement date in
respect of Corporate Debtor

7th AUGkJST, 2019 (Order ru..i*d ,'. E-
mail on 9th August, 2019)

7.

8.

Estimated Date of closure of lnsolvency
Resolution process

3rd FEBRUARY, 2020 (180 days from 7th
August, 2019)

Name and registration number of the
lnsolvency Professional acting as lnterim
Resol ution Professional

NARESH VERMA
I B B tlt pA-002/t p- N 0005 4 / 2017 _1,8/ 10 106

9. Address and e-mail of the lnterim
Resolution Professional, as registered with
the Board

41,617 & g, Lsr FLOOR, OPPOS|TE
KARKARDOOMA METRO STATION, NEW
DELHT-110092

Email : office.nva@smail.com

LL.

10. Address and e-Mail to n" ,r"U t*
correspondence with the lnterim
Resolution Professional

Naresh Verma
476/7 & 8, Lsr FLOOR, OPPOSTTE

KARKARDOOMA METRO STATION, NEW
DELHI-110092 (Near Mata Mahamai Shiv
Mandir)
Email: ClRP2019BtL@gmail.com

Last date for submission of claims 23rd AUGUsT 201,91o.t" of a[pointrnent
of IRP taken as 09.08.2019 being the date
of receipt of order via E-mail)

L2. Classes of creditors , if any, under clause
(b) of sub-section (64) of section 21,

Not applicable as per information
available with lRp



ascertained by the interirn resolution
professional

13. Names of lnsolvency Professional
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not applicable

L4. (a) Relevant Forms and

(b)Details of authorised representatives
are available at:

a)Web link:
https ://www. i b bi. sov. i n1h o m e/d ow n I oa ds
b) Physical address: As stated at point no.
10 above

Notice is hereby given that the National Company Law Tribunal, Jaipur bench has ordered the
commencement of a corporate insolvency resolution process of the BOHRA INDUSTRIES
LIMITED on 7th August, 21tg.

The creditors of BOHRA INDUSTRIES LIMITED are hereby called upon to submit their claims
with proof on or before 23'd August, 20L9 to the lnterim Resolution professional at the address
mentioned against item no. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim sh

Naresh Verma
(lnterim Resolution onal- BOHRA INDUSTRTES LtM|TED)

) a a 17 r na-o 02 / tp - N 00054/20 t7 -2018 / Lo1,o6

Date: August 10, 2019
Place: New Delhi


